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Comm i Hon'hle Mr.F.H..Trjvedj' 	: Vice Chairman 

1/12/1989 

Heard Mr.K.K.Shah and Mr.3.i?..(yada the learned 

advocates for the oetitioner and the respondents resectively. 

Learned advocate for the petitioner has oroduced a order 

dated 8.6.1999 which be taken on record. fter which he 

does not want to persue his ca.u.e and he states that the 

application be treated as withdrawn. He states that the 

period after which tnterim relief granted may be treated 

as leave as permissible. d the respondents may make 

necessary orders. The case is disposed of as withdrawn. 

P.H.Trivedj 
Vice Chairman 
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